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formulated by the Government of India to be
implemented as a Centrally Sponsored Scheme
from 1972-73,

(b) The relevant information is given in
the enclosed statement.

Sta‘ement

The Intensive Jute District Programme has
been drawn up for gutt.ng immediate results in
increasing the production of jute fibre in the
country by adopting a concentrated area app-
roach m the selected districts of Murshidabad,
Nadia, Cooch Behar, Purnea, Cuttack, Now-
gong and Srikakulam which account for about
479, of the country's total jute crop The
strategy for sccurning additional production
will be as under

(i} To convince the growers about the
maxtmum production potential of jute
and mesta, dzmonstrations on full
pachage of practiccs would be taken
up ;

(n) To popularise jute growing under
sirngated conditions, demonstration
on trrigated jute would be conducted
in selected blocks ;
(ii1) Launching motivational campaign to
saturate the entire area with recom-
mended dose of inputs and to adopt
improved cultural practices iucluding
any new tcchnology that might be
evolved in future and for this pur-
pose subsidies will be provided on
critical inputs
(iv) To stimulate the flow of credit from
the various institutional agencies,
particularly cooperatives for enabling
the growers to apply recommended
dose of inputs. For this purpose
the Central Cooperative Banks in
these districts will be strengthened.

(v) Initiaion of a drive to regain the
jute area lost to paddy in the recent
past through adoption of jute-paddy

cropping sequence.

The total expenditure involved in this
scheme will be of the order of Rs, 5.95 lakhs.
Against this the project is expected to yield an
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additional production of 3 8 Jakh bales of fibre
in 1972-73 and 8.80 lakh bales in 1973-74,

Facilities Extended to Adivasis after their
conversion to Christianity

1636 SHRIRANABAHADUR SINGH :

Will the Minister of EDUCATION AND

SOCIAL WEIFARE be pleased to state :

(a) whether there is a strong feeling
regardaig the facilities extended to the Adivasis
after their conversion into Christianity ; and

(b) if so, the reasc 3 therefor and the
reaction of Government thercto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K.S. RAMASWAMY):
(a) Some Members of Parliament and
others took strong objection to the facilities
being given to the members of the Scheduled
Tribes who profess the Christian faith.

(b) The teasons given by them were that
the Scheduled Tribes professing Christianity
are socially and economically advanced and
may get an unduly large share of the benefits
to the detriment of the others.

The Government have taken into account
these views and the reactions of the Govern-
ment will be indicated when the Bill is
introduced afresh.

Geo-Hydrelogical data collected by ex sl rratory
Tubewell Organisation in Rajasthan wnder U.N.
Development Programme

1637. DR KARNI SINGH :
SHRIMATI KRISHNA
KUMARI:

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether systematic geo-hydrological
data were collected for certain areas in
Rajasthan by the Exploratory Tube-well
Organisation under United Nations Develop-
ment (Social Fund) Programme some time
back ;

(b) ifso, the names of the respective
arcas ; and
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(c) the number of exploratory bore holes
sunk by the Exploratory Tube-well Organisation
in Rajasthan and how many of them were
successful ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) (a) : Yes.

Systematic geo-hydrological data collection
has becn made in different arcas of Rajasthan
by the Central Ground Water Board wunder
the UNDP (SF) assisted Proje:t during the
years 1967-71.

One more UNDP (SF) assisted Project
has now been taken up w.ef April, 71
covering Nagpur, Bikaner, Churu, Jhunjhuna
and Sikar districts and the data collection is
in progress.

(b) The programme covered an area of
60,000 sq. kms. in the distric's of Jalore,
Jaisalmer, partly Barmer and Jodhpur. The
entirc area was covered by general
reconnaissar.ce and then four key areas selected
for detailed studies. The areas were :

1. Jalore area. (2) Barunda area.
(3) Jaisalmer (Lathi) area. (4) Doli Jhanwar-
Pal sub area.

(¢) Till the end of March 1971, the
Central Ground Water Board drilled 192
exploratory boreholes in Rajasthan out of
which 44 proved successful. Out of 192, 98
boreholes were drilled under the UNDP (SF)
Project and 94 under normal exploration,

qrETor QR AT 9T faare qiest

1638. =Y ywawR ImIY : FaT wiw w=n
7g AJTX FT T FIX

(%) =arwadl, 1972 ¥ faest W
qidter QAT NI4T 97 OF fgare asy
gt ot ;

(&) afz gt, av o=t gen fawrfd
T 9Y; T

(7) =% =1 v ® foq awIT A
T HqW IS § 7

APRIL 3, 1972

Written Answers 64

pfy darsa & www mur (o WX
fag): (%) sfrgt 173 19 o3,
1972 g% A% feeft & wiw Qo A
wafeq ATAr el oF FAAT-HFR-A%-
Wiy g ot )

(=) @FMaFw-asaE F g
faswq gar feeaformt aar gza 9w ST
g v A Tar mwar ¢ af@d wedt
LT - 1612/72]

() &dAT-FR-aHmT ) Frovforat
g1 faesal Y exia & @y gwag 1972-
73 & fosq arw qorare A eafg AT &
ArigeTs fagral & gagFr = 7 AT
Frar ar 4

Payment of Electricity Bills in respect of
Central Ministers

1639. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the total amount of electricity bills
paid by Government for the bungalows of
Central Ministers for 1971-72 ; and

(b) the amount spent on each Minister
separately ?

THE MINISTER OF STATE IN THE
MINI!STRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL): (a) The total
amount of electricity bills paid by Government
in respect of residential portions of bungalows
of Central Ministers for 1971-72 for the period
ending January, 1972, upto which bills have
been received, is Rs. 87, 922.16,

The Ministers have volunta:ily agreed to
a mone‘ary ceiling of Rs, 2400/- per annum
for free supply of water and electricity in the
private portions of their residences. They re-
imburse t0 Government any expenditure in
excess of this ceiling. The annual ceiling of
Rs. 2400/- is applicable for the financial year
commencing from the Ist April to the 3ist
March of the succceding year and the amount
recoverable from the Ministers concerned is
billed for at the end of each financial year.





